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LOK SABHA 

Wednesday, 17th November, 1954

by the 31st August, 1954. [Placed in 
Library. See No. S-417/54.]

The Lok Sabha met at Eleven of the 
Clock

[Mr.  Speaker  in the Chair] 

QUESTIONS AND ANSWERS

(See Part I)

11-56 A.M.

PAPERS LAID ON THE TABLE 

Delimitation  Commission  Final 

Orders Nos. 17, 18 and 19

The  Minister  of  Parliamentary 
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a copy of 
each of the following Orders under 
sub-section (2) of  section 9 of the 
Delimitation Commission Act, 1952:

(i) Delimitation  Commission, 
India, Final Order No. 17, dated 
the 22nd September, 1954. [Plac
ed in Library, See No. S-414/54.]

(ii) Delimitation  Commission, 
India, Final Order No. 18, dated 
the 23rd September, 1954. [Plac
ed in Library, See No. S-415/54.1

(iii) Delimitation  Commission, 
India, Final Order No. 19, dated 
the 4th October, 1954. [Placed 
in Library, See No. S-416/54.]

Opinions on Indian Arms  (Amend

ment)  Bill

Shri U. C. Patnaik  (Ghumsur): I 
beg to lay on the  Table a copy of 
Paper No. V containing opinions on 
the Indian Arms (Amendment) Bill, 
1954, which was  circulated for the 
purpose of eliciting opinion thereon 
481 LSD. .

PETITION RE: CODE OF CRIMINAL 
PROCEDURE (AMENDMENT) BIlXi

Secretary: Sir, under Rule 178 of 
the Rules of Procedure and Conduct 
of Business in the Lok Sabha, I have 
to report that a petition as per state
ment laid on the Table has been re
ceived relating to the Bill to am̂id 
the Code of Criminal Procedure, 189̂ 
which was introduced in the House on 
the 27th April,  1954, by Dr. Kailas 
Nath Katju.

Statement

Petition relating to the Bill to amend 
the Code of Criminal Aocedure, 1898; 
which was introduced in the House 
on the 27th April. 1954, by Dr. KaiJv 
Nath Katju.

No. of 
sign.tories.

District or 
Town State

No. of 
Petitioii

Delhi  Delhi39

BUSINESS OF THE HOUSE

Purport or Government Bills pro

posed TO be. introduced in a

Dr.  f All Ira  Snndaram (Visakha- 
patnam): May I draw your attention 
and also the attention of the House 
to the Lok Sabha Bulletin No. 1649, 
dated 8th  November  1954,  parti
cularly Part C reading ‘New Bills to 
be  introduced’?  There  are about 
thirty Bills listed in that Part.  The 
column ‘Purport of the Biir has been 
lift, in a pr̂ooderating number of 
cases,  completely  vague.  I  draw
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[Dr. Lanka Sundaram] 

attention  particularly to  the Pre
ventive Detention (AmenditifeAt) Bifiv • 
the Constitution (Fourth Amendment) 
Bill, etc. as ŝ pl̂ .  As you khbwl 
Sir, the accepted practice is for the 
House to be made aware of the pur
port of these Bills, and the column is 
clear enough on this point.  I  have 
reason to believe, if you permit me to 
say  so, that  even the Lok Sabha 
Secretari-at is not aware of the pur
port of some of the Bills sought to 
be  introduced—as I said, they  are 
thirty in number—or for that matter, 
the  Business  Advisory Committee, 
which under your chairmanship has 
got to allot time, so that the entire 
legislative programme of Government 
is reasonably put through. I hope you 
will devise a procedure whereby  the 
information which is necessary, even 
according  to  the  column  of the 
Bulletin I referred to just now, will 
bie made available, so that' towards 
the end of the  session, there is no 
attempt to rush through legislation in 
a hasty manner.

Mr. Speaker: I would like to know 
from the hon.. Minister whether he 
could give some more information.

The  Minister  of Parliameaitary 
Affairs (Shri Satya Narayan Sinha):
With regard to certain legislations, I 
quite agree there is scope for it, and 
we shall supply  complete informa
tion.  But with regard to some other 
things, I think it is not possible for 
Grovernment always to supply  this 
information,  because  at  the  last 
moment, we want to have some new 
things incorporated in the BiUs.  If 
the information is supplied now, the 
hon. Member can take eitception on 
this point, saying, because this thing 
was AOt regarded as the purport of 
thie BiU, therefore, it is a new thing, 
so why should this matter be taken up, 
etc. That is our difficulty also. (Inter
ruptions) . .

12 Noon

Mr. Spieaker: There is no scope for 
talk on this.  I know certain iwintŝ 
and, if the hon.  Members have to 
make otfl' pBlnfe
may.  All that is m̂ant, I think, is

that  when the  name of a Bill is 
mfentton̂ ’̂, against that, a summary 
of the Bill should be given as a pointer 
to' tiie subjects with' whi)̂ the Bill is 
going to deal.  In caŝ any further 
revision or any furtl̂ amendment is 
necessary, that will, î e care of itself. 
I think it caimot be objected to on the 
ground that̂ he summary did not dis
close it here.  The summary should 
be, as far as possible, not a very com
prehensive or long one but sufficient 
to give an idea as to what it is that 
the Government is contemplating.  I 
understand that is the only point, and, 
as the hdn. Minister foy Parliamentary 
Affairs said that he can do it for some, 
he can as well do it for others also; 
in view of the explanation that I have 
given, nobody is going to object that 
the Government did not say it in the 
summary.

Skri T.  K.  Chaudhuri (Berham- 
pore): May I draw your attention in 
this connection to the fact that fairly 
extensive  sunlmaries of these Bills 
have been appearing in the Press and 
if it is possible for them to obtain 
these why is it not possible for the 
hon.  Minister  to  give  us  some 
summary and to take this House into 
confidence?

K.  K.  Basu  (Diamond 
Harix)ur): May I  make one more 
observation,  exactly on this point? 
Before various matters are being dis
cussed in the House, we would request 
you at least to give us an idea as to 
what actually the  Government in
tends to get  through and what it 
wants to include in the business.  Our 
experience in the past is that there is 
hardly any  chance to get through 
many of the matters.  We would like 
to know exactly the lines on which 
the Government want to proceed.

Mr. Speaker: The  procedure that 
we are trying to develop is this.  The 
Government give a comprehensive list 
of the lêlation that they propose to 
bring before the House.  Then they 
arrange  priorities  and, ultimately, 
when the  Bxisiness  Advisory Com
mittee sit̂ for the allocation of time, 
the whole thing is discussed in the
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Business Advisory Committee and, I 
thiiik, due nbtice of - it is being given. 
The hon. Members heed not t̂ 6 it 
that all the 30 or 40 Bills are going 
to be taken up in this session.  Noth
ing of that kind; but, it gives them 
long time to consider these Bills.

Shri K. K. Basu: The difficulty is 
this.  In this list, there is mention 
that the Company Law Bill is going 
to be put  through  in this session. 
Unfortunately, I am a member of the 
Select  Committee and I know that 
there is hardly any time for even 
presenting the report of the Select 
Committee.  That is why..........

Mr. Speaker: If the hon. Member 
presumes, he presumes well; then it 
is not going to be taken up.

Order, order, now let us proceed to 
the further business.

17 NOVEMBER 1954 Code of Qriminal 
Procedure Âmendment) Bill 

formal motion with regard  to  the 
â roval of this rep<»t by  House.

138

Th«  ABalato  PtfUanmteF 
Affairs (Shri Satya Narayan Sinlia):
Sir, I beg to -move that this  House 
agrees with the allocation of titne pro
posed by the Business Advisory Com
mittee  in  regard  to the Code of 
Criminal  Procedure  (Amendment) 
Bill, which has been annoimced by 
the Speaker today.

Mr. Speaker: The question is:

“That this House  agrees with 
the allocation of time proposed by 
the Business Advisory Committee 
in regard to the Code of Criminal 
Procedure  (Amendment)  Bill, 
which has been annoimced by the 
Speaker today.”

The motion was adopted.

Allocation of Time for Code of 

Criminal  Proch)XJRe  (Amendment) 

Ptt-t.

Mr. Speaker: I have to inform the 
House that  the  Business  Advisory 
Committee met yesterday for alloca
tion of tifaie for the dispossd of the 
Code of Criminal Procedure (Amend
ment) Bill as reported by the Joint 
Committee.

The Committee agreed to allocate 
55 hours for the disposal of this Bill 
inclusive of the time taken in the 
House  yesterday.  The  Committee 
recommended that this allocation of 
55 hours may be spread over the three 
stages of the BliQ as foUows:—

1. Motion tot:  cosfiid̂ation—15
hours.

2. Clause by  clause  considera
tion—35 hours.

3. Third reading—5 hours.

A Sub-committee has been appoint
ed to allot time to various clauses of 
the Bill and amendments and  its re
port will be submitted to the House 
later.

I shall now ask the Minister  of 
Parliamentary  Affairs  to  move a

CODE OF CSilMINAL PROĈEDURE 
(AMENDMENT) BILL—contd.

Mr. Speaker: We will now proceed 
with the consideration of the motion 
that the BiU further to amend the 
Code of Criminal Procedure, 1898, as 
reported by the Joint Committee, be 
taken into consideration.

There will also be the further con- 
sidtelration  of the  anendments tor 
cirtulatioh of the  BiU for eliciting 
opinion thereon and for re-committing 
the Bill to the Joint Committee moved 
by Messrs. Vallatharas and CJopalan.

Here, I may also invite the attention 
of the M«nbers to the fact that Pandit 
Thakur Das Bhargavâ a member of 
the Panel of Chairman, has certain 
amendments in his name; and as he 
was in the Chair while the considera
tion motion was taken up, he could 
not move them.  He will move them 
today when he is called upon to do 
so and hon. Meml&ers  who wish to 
speak  on  the motion might, there
fore, take it that those amendments 
are also b̂ ore the House.

Shri Syamnandan Sahaya (Muzaffar- 
pur  Central):  This  motion  which
Pandit Thakur Das Bhargava was to




